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may be constituted May I know wbetber 
Government is con!idering sucb a proposal 1 

SHRI ANNASAHIB SHINDE : The 
Co~oanut Development Council bas been 
constituted only rec~ntly and it would not 
be right for me to pass a judgment that it 
should be dissolved and a new body should 
be set uP. I think Ihe council is doing a 
fine job in advising the Government. 

Uniform Approarb to Labour Problems 
+ 

·63S. SHRf MAYA VAN: 
SHRI DHANDAPANI : 

Will the Minister of LABOUR AND 
REHABILITATION be pleased to state: 

(a) whether the Union Labour Minister 
had urged the need for a uniform approach 
t" labour laws and growing labour problems 
in industries ; and 

(b) whether Union Government are 
preparing any scbeme in tbis regard ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR, EMPLOYMENT 
AND REHABILITATION (SHRf BISHWA-
NATH ROY) : (a) Yes, Sir. 

tb) The more important recommenda· 
tions of the National Commission on Labour 
which provide a basis lor such an approach, 
have already been disculled at t be tripartite 
Standing Labour Committee. Action is being 
considered in the light of the Committee's 
conclusions. 

SHRI MAYAVAN : May I know whet-
ber the labour laws are different for different 
catelories of labour ? May I al'o know 
whether the disparity in the lawl between 
highly paid workers and low· paid workers 
i. the cause or all the trouble and heart-
burninl in industries ? If so, how is the 
Government going to ,olve Ihe problem? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF LABOUR, EMPLOYMENT 
AND REHABILITATION (SHRI 
BHAGWAT JHA AZAD): As it is known 
to the House, it i. in the Concurrent List. 
There are cerIa in laws which are in the 
Central sphere aud some State GovelDments 
have got their own laws. Though we are 
str iving for uniformity in the lawI, as 
recommended by the National Lahour Com-

million. because of the nalure of the industry 
and t, pc of work tbere is bound to be some 
differences in the lahour laws of different 
States. So far as wages are concerned, there 
is some difference between agriculture and 
industry. Our' attempt is always to rationalise 
it as far as possible. 
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Expenditure on Arbitration C.lel by 
'ood Departmpnl 

-636. SHRIMATI SUCHETA KRIPA-
LANI : Will the Minister of FOOD AND 
AGRICULTURE be pleased to state: 

(a) whether the Department of Food 
eveo after transferring the work of Procure-
ment and DiSilibutioo of Food Iraios to the 
Food Corporation of India is still incurring 
expenditure on maintaining sraff/officers on 
account of a considerable number of arbitra-
tion cas:!! still goiol on for the fear tbat in 
case of tbeir early finalisation, some posls of 
officers might be abolished ; 

\ b) whether in a number of Arbitration 
cases, where the Department of Food is tbe 
claimant, the delay in finalisatioo of thOle 
Arbitration cases is uonecelsarily causin. 
1011 to Go,ernment ; and 
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(c) whether Government propose to take 
any suitable steps in order to avoid accrual 
of such expenditure/loss to Government? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD, AGRICULTURE! 
COMMUNITY DEVtLOPMENT AND 
COOPERATION (SHRI JAGANNATH 
PAHADIA): (8) No, Sir. 

(b) No undue delay iD the disposal of 
luch arbitration cases has come to Dotice. 

(c) Does DOt arise. 

SHRIMATI SUCHETA KRIPALANI: 
May I know the Dumber of arbitration cases 
prnding and the yea,s for I!.hich they are 
pending? I would also like to know when 
the contracts were over and when the 
arbitration cases were started. What is the 
gap between the conclusion of the contract 
and the filing of the arbitration? 

SHRI JAGANNATH PAHADlA; The 
number of pending cases is 52. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHEB 
SHINDE, : Some of these are pending for 
quite a number of yrars. These arc many 
legal aspects and questions over which we 
have no control. Some cases one be ta\fn 
to judicial courts. Then, even the arbitraton 
have a cert.in discreti"n. EveD though the 
name is "arbitrator" we cannot act arbitrarity 
In such cases. 

SHRIMATI SUCHBTA KRIPALANI: 
I know of a case where the contract was 
conCluded durinll tbe period 19"2·66 but the 
case was sent for arbitration in 1970. In 
Bombay in another case the worli. was finlsb-
ed an 1962·63 but the case went for arbitra-
tion in 19,,9. In a Delhi case the contract 
was concluded an 1965 but it was sent to 
arbitration in 1970. In another case tho 
COntract was concluded in 1966 but it was 
sent to arbitration in 1970. Under tbe 
agreement all such disputes should be sent 
for arbitration immediately and there should 
not be any delay. But if it takes sucb a 
long time, the slall' have to be maintained 
and the office h.s to be maintained for luch 
a long time. Also, during the period of 
delay the staff gets transferred and som.tlmes 
Ijlee IeIt destroyed. Therefore, thoro is 

difficulty and the titillation IDes on for lenFr 
periods. There is delay because concerned 
authorities are not alert and they do not file 
the case before the arbitrator in time. There 
is a second category of ca.es where the 
arbitrator him!lelf goel on deliberately delay-
inl it. The impression is that he is delibera-
tely delayin8 and prolonling the case to get 
some financial advantage out of it Therefore 
I WDuld like to know what are the causes 
for such delay. 

SHRI ANNASAHIB SHINDE : Broadly 
I have explained the position as to why in 
lome cases there are delays. As to the 
spec'fic cases to which the hon. Member has 
made a reference, I will go into each case 
individually to see what were the reasons for 
the delay. Offhand it will be very difficult 
for me to say in regard to Individual cases. 
But may I submit that the Government's 
interest also has to be adequately protected ? 
We are advised about that by our lelal 
experts. There is not other stall' maintained 
and I do not think that Government incun 
additional expenditure for conducting such 
cales. (lnterrllptlon) 

SHRI S. KUNDU : I would like to 
know from the hon. Minister whether he 
has investigated that the delay caused in 
these arbitration proc:eedin~s il allo larlely 
due to tbe FCI which docs not appear before 
tbe arbitrators and docs not lake due 
copisance of tbe arbitration proceedinls. 
Will he make an inquiry into this fact that 
in Ipite of soveral notices in IDmC\ casel tbe 
FCI hal not bothered to appear In tile 
arbitration proceedln .. 7 

SHRI ANNASAHIB SHINDE: If the 
hon. Member has In mind any specific c:a~e. 
I Ihall be glad to look into it. But, as rar 
as my Information goel, tho PCI i. takinl 
every precautioD to Ie. that these easel arc 
ellpedited. 

CODn"lo. nf PTI and otber Dew. Alle.c:lea 
IDto Corporation 

°639. SHRI S. M. BANERJEE : Will 
the Minister of INFORMATION AND 
BROADCASTING AND COMMUNICA· 
TIONS be pleased to state: 

(al whether a final deci.ion has .iDce 
*11 ,-keD 10 QOllvcrl Prell TrUll or Indlll 




